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the North-East? Whatever normalcy was
being restored, today, seems to be — if I may
say so—going down the path, I would ask the
Government to make some kind an effort to
see that the faith_of the people in the
Government's capacity to administer and run
the country is restored. This is absolute
callousness. They do not know what is
happening.

SHRI TRILOKI NATH CHATURVE-
DI)T: No governance.

SHRI GURUDAS DAs GUPTA: This is
from Calcutta.

SHRIMATI MARGARET ALVA: This is
from our conscience. It is not a matter of
joite, Mr. Gurudas Das, Gupta.

THE DEPUTY CHAIRMAN: It is a very
serious matter. He was doing good work
there. It is very unfortunate that he has been
killed.

ROF. RAM KAPSE (Maharashtra)
Madam, would the Special Mentions be
taken up in the evening?

THE DEPUTY CHAIRMAN; Even-r ing.

No, we take up the Calling-Attention
Motion. Shri Gurudas Das Gupta

[The Vice-chairman AShri Sanatan Bisi)
in the Chair]

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE—

Failure of Ministry of Finance to provide
funida for payment of outstanding dues to
labourers and workers of CPSUs and the
action taken by Govt* in regard thereto.

SHRI GURUDAS DAS GUPTA (West
Bengal): Mr. Vice-Chairman, Sir, I call the
attention of the Minister of Finance to the
failure of the Ministry of Finance to provide
funds for the payment of outstanding dues to
the labourers and wopKers of the CPSUs.,
and the action taken by the Government in
regard thereto.
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THE MINISTER OF FINANCE (SHRI
P. CHIDAMBARAM): Mr.
Vice-Chairman, Sir, the ' outstanding dues of
the workers of the Central public sector
undertakings referred to are presumably in
respect of wages and statutory dues, namely,
Provident Fund, Employees State Insurance
dues, etc.

In a note circulated by the Ministry of
labour to the Members of Consultative
Committee attached to that Ministry it was
indicated that the arrears of wages and
statutory dues upto the end of September 30,
1996 as reported by the .concerned Minist-
ries/Departments, amounted to a total of Rs.
926 crore. Ministry of Labour has now
informed that as per the latest figures
collected the arrears stand reduced to Rs. 598
crore. I wish to add that the Department of
Steel which was not able to report the figure
yesterday, has since reported that there is a
due of Rs. 7.13 crores. The arrears, therefore,
total Rs. 605 crore.

It may be stated that Government has been
providing Non-Plan loans to the sick public
sector companies mainly to meet their
shortfall in resources to make payment of
salaries and wages to their employees in order
to save them from hardships. The Non-Plan
assistance provided from 1995-96 onwards for
the purposes is given below:

(Rs. crore)
1995-96 (REV 931.40
1996-97 (RE) 1218.45
1997-98 (BE) 865.38

In  addition, the  proposals  for
Supplementary Demands in the current year,
which are now before Parliament, include Rs.
267.87 crore for providing fresh Non-Plan
support to certain sick PSITs under Ministry
of Textiles and Department of Heavy
Industry.
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The responsibility for payment of statutory
dues in the case of Central PSUs in relation to
their employees, vests in the management.
Therefore, the question of Government
providing the funds should not normally arise.

In the case of companies which are fully or
partly operating, budgetary support given by
way of Non-Plan loan is intended as a support
to the resources of the companies so tliat they
could increase their operational income, tide
over their cash flow problems and improve
their overall operational efficiency. The
objective is that the companies must eventual-
ly sustain themselves on their own because
Government as a promoter cannot be expected
or be responsible for meeting their day to day
casli requirements for an indefinite period.
This understanding implies that the

Write off loans outstani ling against Government .
Write off interest due to Government

Conversion, off loans into equity/grants

Fresh cash infusions (already included in para 3 & 4 above)

As a part of the revival process of sick

PSUs, Goverriment has also been providing

grant assistance to the Companies, out of the

National Renewal Fund 'NRF), for imple-
mentation of Voluntary Retirement Schemes

etc. Last year, Rs. 223 crore were provided for

the purposes, while in the current year Rs. 192
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companies would clear their statutory dues
from their operat'onal income without seeking
further budgetary support from Government.
However, in the case of the companies which
are non-functioning and have no operational
income of their own, the Non-Plan budgetary
support provided to them for payment of
salaries and wages also include the employer's
share of the statutory liabilities which are
currently falling due, till a revival plan for
them is worked out.

Government has been making provisions for
write off of loans and interest and conversion of
loans into equity, besides fresh cash infusions
under BIFR approved revival plans for sick
PSUs. The provision made for these purposes in
1996-97 and in 1997-98 through the current

batch of Supplementary 'Demands are as
follows:
1996-97 1997-98
fist batch of Supple-
mentary Demands)
183.60 13.00
1187.52 76.75
405.58 136.68
1776.70 226.4.1
70.83 la.oo

croje have been provided so far through the
first batch of Supplementary Demands.

I would like to emphasise here the
budgetary procedure tlollowed for providing
funils. The assistance to PSUs for payment of
wages. etc. is provided by way of Non-
Pkm loans.
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The provisions for them as made in the
Budget are placed before Parliament which
approves them through the Appropriation Bill.
If further sums are required during the year to
augment the provision the administrative
Ministry/Department ~ concerned  should
initiate action to secure Cabinet approval for
the augmentation and the Cabinet will
authorise Ministry of Finance to seek additio-
nal funds through the normal budgetary
process of supplementary grant etc. I'll this
contest, the question of failure on the part of
Ministry of Finance will arise only if it fails to
provide the sums decided by the Government
for each Ministry/Department, through the
Appropriation Bill. I feel it necessary to stress
that this is not the case here.

I trust, that this would explinn the
position.

THE VICE-CHAIRMAN (SHRI
SANATAN BISI): I would like to take the
sense of the House. It is now 1.05 p.m. What
should be done now? Should we go over to
the next speaker or adjourn for lunch?

SOME HON. MEMBERS; Adjourn for
lunch.

THE  VICE-CHAIRMAN (SHRI
SANATAN BISI):  So, we adjourn for lunch
and re- assemble at 2.05 p.m.

The House then adjourned at five minutes
past one of the clock.

The House re-assembled after lunch at ten

m'nutes past two of the clock.

THE VICE-CHAIRMAN (MISS SAROI
KHAPARDE) in the Chair.

[11AUG _ 1997
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THE VICE-CHAIRMAN (MISS

SAROJ KHAPARDE): Calling Attention.

Shri Gurudas Das Gupta.

SHRI GURUDAS DAS GUPTA:
Madam, frankly speaking, I regret the
statement. I deeply regret the statement of the
hon. Finance Minister. I may be permittea be
excused if I give vent to my feelings. To me,
Madam, it appears that it is a dangerous
assertion of the fact that the Government is
not obliged to pay the defauUed statutory
dues to the workers. I regret. Madam, because
the statement does not make any commitment
to liquidate the arrears. I am sorry to say that
it is a cruel avoidance of a basic human
responsibility that the Government led by Mr.
Gujral is expected to perform. The question is
that there has been a massive default in the
payment of wages, provident fund dues,
gratuity and also pension. The total quantum
is unknown because only recently a survey
Has been undertaken. Therefore, I am not in a
position to know that. I do not believe that the
Government also is in a nosition tn know
what the volume of the actual default is. But,
Madam, what is the question we are
discussing? The hon. Minister has missed a
central point. T hope ihe hon. Prime Minister
shall not. The fundamental question,
therefore, is that the Government is indulging,
not one 'Government but 'Governments' are
indulging, in_ ruthless, reckless and revulsive
defaults in the bavm.ent of the statutory dues.
They have been committing violations of a
number of laws enacted by Parliament. This is
the basic ouestiori. The Employees'
ProvidentFund Act is beinq violated with
impunity: the pmnlovees' State Thsiurance
Act is bpinq violptd: the Gratuity Act_ is not
beinq implmented by the same Government
which has made it; the Pavmeit of Wages Act
is not Heine unplemneted the Pavment of
Bonris Art is also being-thorou'gMy violated
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in this country. I do not know
if the Government is aware. But our
information is that more than one
lakh  workers working in the Central
Government  public sector  undertak
ings have been denied their legiti
mate statutory dues, even if it is after
retiremem,. Only the other day, 1
received a letter from a person who
had retired from a leading public
sector heavy engineering,
undertaking in Durgapur. He .retired three
years back. He has not been given his gratuity
and since he has not got the money in full, he
has not been able to arrange for the marriage
of his daughter.

As he says, he has not been able to arrange
proper treatment for his wife who has been
suffering from cancer. Madam, there are
reports of starvation deaths. There are reports
of hunger deaths. A number of workers, who
are working in the National Textile
Corporation, from North India have committed
suicide. In the NTC mills in Calcutta there
have been cases of suicide. There have been
cases of starvation deaths. Nothing substantial
has been done over the years. The point that
pains me most is that the Government doesn't
say that it doesn't have the monev to make the
payments. Scarcity of funds has not been cited
as a reason for default. What is more painful is
that the legal responsibility of the Government
for making payment is being questioned by the
hon. Minister of Finance and important
officials connected with the Ministry of
Finance. That is the most important point.

Madam, it is a well-known fact that
payffiient of wages and payment of statutory
dues are statutory obligations. Non-payment
of dues leads to violation of that obligation.
The nature of punishment for that violation
ranges from 5 years' imprisonment to a fine up
to Rs. 25,000. The credit for making the laws
more stringent goes to the Labour Minist-
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because it has made attempts to amend SICA,
1985 as also section 529 of the Companies Act
of 1956. The Labour Ministry believes that the
restructuring plans should include not only the
post-takeover equity structure but also the pre-
takeover liabilities. The Companies Act is
sought to be amended because the debt due to
secured creditors ranking pari-passu with
workers' dues should be changed. There should
beprima facie a Central liability to pay such
dues known as statutory dues. Therefore, the
Labour Ministry in consonance with the
general standard of rule and law believes, as T
am given to understand, that the payment of
wages, provident fund, gratuity and ESI
benefits should be given primacy. The Labour
Ministry, being the nodal Ministry for the
enforcement of labour laws, has taken some
initiatives over the years Not only the Labour
Ministry under the Government of Mr. Gujral
but the Labour Ministry wunder other
Governments also have taken initiatives. But
different Departments of the Government are
working at cross-purposes. While the Ministrv
of Labour believes that here should be
stringent laws for ensuring the enforcement,
the Ministry of Finance believes that it has no
legal obligation to make the payments.
Madam, the Minister of Finance has referred to
the Consultative Committee. T wish the
hon. Prime Minister had listened to this.
The Ministry of Finance in a communication to
the Ministry of Labour has stated and I am
quoting the number one point; "The
Government has no legal obligation to give
budgetary support to- the companies for
clearing statutory dues."

It is the most painful aspect that the
Government of India has no legal obligation to
clear the dues. That is where we beg to differ.
That is where, we believe, the bnsis of our
protest, the basis of our qu?.rrel and
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the basis of our disagreement lies. Not only
that, the Finance Ministry in the course of the
communication says, which is quite abnormal,
"Government support in the manner in which
it is sought is largely an un-productivg and
wasteful expenditure”. The payment of
statutory dues is unproductive! The payment
of statutory dues is wasteful expenditure! If
these are our commitments to social justice if
these are our commitments to propriety and
rule of law, where shall the Government of
Mr. Gujral lead itself to?

That is precisely the point. Madam, the
issue is not new to the Government.
Persistently the question of default in
the payment of wages had been raised iu
Parliament. Cnce upon a time, Mr.
Narasimha Rao  made a statement on the
floor of the House that Government
committed to clearing the defaulted wages.
The Finance Minister, Mr. Man-mohan
Singh on a number of occassions had made it
clear that it was the Government's intention
to see that workers get their wages.
Unfortunately, the commitment was
never implemented. The point is, in
1995, a meeting of departmental
Secretaries was convened by the Ministry
of Labour where I was present and the
Secretary of the Ministry of Finance was
also present when they were asked whether
the violation of the Payment of Wages Act
was punishable atid v.'hfether the Board of
Directors of different public sector
undertakings could be hauled up jn a
court of law for the violation, the answer
was in the afllrmative. Madam, the
question is: if a jute baron could be arrested
for not paying Provident Fund, why
should the Chairman of the National Jute
Manufacturers be spared? Madam, the
question is: if the proprietor of a private
sector company can be called upon to
observe the law of the land, why should
General Managers of public sector un-
dertakings claim  iinmunity? Therefore, the
question is that we have two standards of
law one for the public sector and another
for the private sector. Hon. Minister, Mr.
Chidambaram, was claiming level laying
ground for the private sector. he should
look into this ana-
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chronism. Madam, in 1995 a definite
commitmeat was made by the Finance
iVIinistry as well as by the nodal Minis
tries that payments would be made and
dues would be cleared. Nothing tan
gible happened since then. There are
242 public sector undertakings and the
strength of workers js around nine lakhs
About ™ units have been referred to
the BIFR. Only on account of Provi
dent Fund and ESI, the default of the
public se:tor is in the region bf Rs_ 300
crores. Madam, the statement that the
total default wag in the region of Rs.
600 crores or little more appears to me
an understatement. According to my
information, it is in the region of Rs.
1,000 crores. Madam, after the mee
ting we had in 1955, again a discussion
was raised in the House in December,
1996. A group of Ministers discussed
this issue. But nothi-ng happened since
then. In the last session of Parlia
ment, we met our newly appointed
Prime Minister, Mr. Gujral, the Finan
ce Miviister and a number of other re.
presentatives of the Government. We
were given to understary that if the
Labour Ministry made a submission to
the Finace Ministry detailing out the
volume of default, they would make the
payment. Agaiti there has been a violation.
Since the miatter wasper- sistently raised
inside and outside the House, the present
Government took the step of appointing a
three Member Cabinet Sub-Committee on
19th July, 1997. what was the Cabinet Sub-
Committee appointed for? Was it appointed
to find out whether it was justified to make
the payment or was it to look into the
legality as to how thi's respbnsibility could
be avoided? Since 19th July, what hai this
Sub-Committee dene?

The Government is carrying forward the
legacy of Mr. Narasimha Rao. The Finance
Ministry is carrying forward the legacy of
Mr. Manmoh'an Singh by refusing to pay the
legitimate dues to workers. It is shameful. It
is extremely unfortunate and shameful.

Let nie again quote from the papers
submitted to Us by [he Ministry of Labour.
What are the comments of various
Ministries? What are they saying? Where is
the coordination? Who is there to coordinate?
If thereis
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no coordination, why are the workers
being called upon to suffer? The concern
ed Ministry says that funds from the
Government of India are essential for
meeting the statutory liability of com
panies  making losses. = Which are
these Ministries? These are Ministry of
Steel, Ministry of Textiles, Ministry of
Chemicals, Ministry of Public Enterpri
ses. At least one of those Ministers
is present here—Mr. Maran. Therefore,
the nodal Ministries are of the opinion
that they cannot discharge statutory ob
ligations if money from the Central
Government is not provided. On the
other hand, the Finance Ministry is
saying, "We don't have the legal obliga
tion to provide funds for repayment of
these Statutory dues" Where is the
country going to? Is Mr. Gujaral re
presenting a divided Government? A
Government which SO legitimately
claims its commitment towards the poor
is discharging its commitment by refu
sing to pay hundreds of crores of rupees
due to the pOor workers! Therefore, the
question is, if this Government is divi
ded, let the Prime Minister take a stand.
Let the country know where you
stand. Or, shall we leave it to
the market forces? Shall we leave it to the
individual resources of these companies, most
of whom have turned sick, tb burld up
resources io make the payment and till then
make the workers suffer? Therefore, the
Que'stion is, shall the Government be allowed
to violate the laws that it has made? Secondly,
the Government is not only a promoter, it is
also the owner. Most of the shares are held by
the Government- The President is the
shareholder.  Therefore, if there is
mismanagement, if there is corruption, if
there are lack of resources, should workers be
blamed and should we call upon only the
v/orkers to bear the brunt of mismanagement?
We are protecting the in magement of there
public sector units. We have not allowed the
Labour Ministry to give them the permission
for pro-seention. The Central Providen Fund
Commissioner wanted to prosecute them. The
Labour Ministry wanted the perjnis-sion of
the Government. The Prime Minister did -mot
pive them the permission. On the one hand,
we pay salaries
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the other we ask the workers to starve!
How can this continue? Therefore, it is
not only a question of social justice, it is
not only a question of the owners of
these factories bearing the responsibility
of mismanagement, but it is al'so a ques
tion of double standards—one standard
for the private sector and another for the
public sector.

The point is that most of these units have
turned 'sick. Who is to be held responsible? All
the nodal Ministries are monitoring the work of
the public sector. If these units have turned sick,
who is to' be held responsible? I agree there is
mfe-management. I agree there is overmanning. |
agree there has been corruption. 1 agree that
technology of most of these units is outdated. I
agree. But who is to be blanied for it? Why did
the nodal Ministries not take appropriate action
to see to it that ithe turn-around 'strategy could
be easy and less costly? Why was it not done? If
you decide not to run 'These units, close them. I
wouldn't mind. I wouldn't mind if uneconomic
units are closed down. But .give the workers
their le.gitimate dues. The workers can't hang on
like this. Neither do you take the decision to
revive them, nor do you take the decision to
liquidate them. For years together, the ca’s have
been pending with BIFR and the workers are not
bting paid their dues Therefore, Madam, it is the
reluctance of the Government to take a decision.
It is the inability bf the Government to take a
decision. It is t"e philosophy of the Gbvernment
to gradually dismantle the public sector. It is the
failure of the Nodal Ministries to monitor the
performance of these units. That is the ba'sjc
cause for such non-performance  But
unfortunately, the workers are being asked to
bear the brunt bf n«iismanagement of the
Government as well as the corporate manage-
ment. [ would like to say that workers are left in
the hireh, absolutely. The Government has
abdicated its responsibility. The Prime Minister
known for his socialist pa«t. the Prime Minister
known for his commitment to the common
people,
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(SHRI GURUDAS DAS GUPTA—
Contd)

the Government that pledges to stand by the
per, abdicates the basic responsibility towards
the starving working population of he
country. It is uflfoitunale. Is ihis the way we
should celebrate the fifty years of our
independence? I's this the why this country
should celebrate the 50th year of its
independence? Was this the nature of
freedom that the country had conceived?

Therefore, Madam, 1 feel that the Go-
vernment must [come but frankly and
sharply. It is immoral to default. It is illegal
to deny wages. The Government i's not
functioning as a model employer. It is only
encouragin.g the private sector to do the same
malpractices on a greater plane. It is a bad
precedent, wrong pre-ceder»t. It is a case of
wrong politics. It is a  case of perverse
political thinking.

Madam, therefore, I call upon the Go-
ernmftit to make a commitment as to when
and how the default is going to be liquidated.
Secondly, is it true that tile Government has
no moral or legal res-ponsibilty as contained
in the note? Let the Government make its
position clear. Thirdly, what is the
Government's attitude towards 'sick public
sector undertakings? How long it is going to
take to set them right? Or, is it that the
Government has decided not to take any
recourse for the improvement of the public
sector? Therefore, Madam, 1 demand
immediate action from the Government. Let
the policy be clear-cut. Let the country know
and let us know where the Government
stands. Let uS draw the line of demarcation
for the Government finally. At least, let me
draw the line of demarcation for the
Government finally. Yes, this is the
Government which is not willing to live up to
the expectations of the people. While saying
so. Madam, T would requ't and I would
appeal tO the hon. Prime Minister, I would
appeal to the hon. Finance Minister to take a
humane attitude, to take a legal attitude, to
take an attitude that a responsible, elected,
democratic Government in the countrv should
take Thank you.
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(West Bengal): Madam, this is an issue
on which 'so many times so many words
have be;n spoken in this House. I will
not iepea,[ those words. My first and the
main question—not to the Finance Minis
ter alo'ac because I take the Gbvernment
are a whole and so—to the Government
is. Is it not that a Government is a
continuing e'ntity? It it not that a Gov
ernment is an i'ndivisible entity? I
think there will be no ambiguity about the
answer. If the Government is an indivi
sible entity, then I am afraid So far as
pua-9 of the hon_ Finance Minister's
statement is concerned, where he says
what budgetary procedure has to be
made and which Ministry has to write
and 'so on, that becomes totally infruc-
tuous. If it is an indivisible entity, it is
for the Government to decide how the
Departments within themselves will work.
It is not for the House to give its com
ments on how a Department will decide
what its requirement are. So far as this
question is concerned, the Government as
a whole as an indivisible entity has to
decide how the statutory demands have
to to be rret. This is my first point. The
second point is, the Government a
continuing entity? If it is, Madam,
then may [ invite the attention of
the whole House, through you, to the
Calling  Attention  Motion on  the
same issue—Calling Attention to the
situation  arising out of non-payment
of wages and statutory dues and
closing down of a number of PSUs,
dated 27.3.95? This has been discus
sed in this House. On page 746 of the
proceedings, the then  Minister of
"Libour says on the floor of the
tlouse, and I quote, ".. Tlierefore,
payment of wages to the workers is
our obligation and we are committed
to it." On page 748 in the same Cal
ling Attention Motion, the then Gov
ernment, the Minister of  Labour
siys, "I can assure the House that
payment of wages is. the responsibility
of the Government, and the Govern
ment will do it." Again I quote from
page 765 Of the proceedings. "As far
a?; workers" dues are concerned, de-
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lays are there—I agree—for one year or two
years. We have special reserve fundj
whatever statutory dues are there to the
workers, I will see that they are paid to them,
whether employers had remitted the money."
This is I am quoting from 27.3.yS. During
this Calling Attention, the then Finance
Ministry ha4 also come and we had raised the
same issue. to, things should not be repeated.
The question is, today para 5 of the Finance
Minister's statement is directly, totally in
contravention of whatever had been said in
this Calling Attention two years back. The
Payments have not been made so far. That is
another issue. But, the basic question which
has been raised is, if what he says is correct,
then the Government jioes not remain a con-
tinuing entity. This is my second question to
the Government.

Madam, the third point which I want to
stress—I don't want to go into details of Rs.
900 crores or Rs. 1,000 crores and all that—
since morning we have been discussing! about
the sanctity of the House, the institution, the
ChaiF." Madam, should 1 quote from another
Short Duration Discussion held on 24.5.95 on
the statutory dues irregular payment to Jessop
and Co. We have HaZl more or less
inconclusive discussions in the sense that the
then Minister of Industry, Mrs. Krishna Sahi,
was not in a position to give an assurance as
to when this payment would be made
regularly.  Ultimately, the Chair had
intervened and I quote (from what the Chair
had observed when the discussion was
concluded. On page 1177 of the proceedings,
the Deputy Chairman says, "I know that a lot
of things are happening. The industry is sick;
that is why the workers are suffering. She
needs some money..." Here, she means, Mrs.
Krishna Sahi. ",..She has written to banks. If
she gets the money, that will solve the
problem. She is very sympathetic about it. She
wants to do something about it. I think we
should leave it now, as it is. Let her find
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out how she can help them. That would be Hie
best way. Just she does not have tne money.
Therefore she cannot do anyttiing. Wait for
some time." This is not wiiat an individual had
said; the Chair telling the House, "Wait for
some time." That wait," not for the Members
who had raised tiiis Short Duration Discussion,
that "sigtial" goes from ihis House to those
workers of that particular company, Jessop, to
wait for some time. Tliey waited for two years,
from 1995 to 1997! At that time, 1,600
employees were there who had not been paid
their gratuity after retirement. Today, that
number is 2,500. They are waiting. Now, the
question comes to this House. This House had
given this signal, yes, something is going to be
done. Now, I come to the next, 16th July.
Sorry. I am only quoting, I am not speaking
anything. I am only quoting from the proceed-
ings of this House. Where do the Parliamentary
institutions staad? At what level? On
16.7.1996, I raised the issue of non-payment of
statutory dues like gratuity and PF to emplo-
yees of certain CFSUs. I thing, at that time I
raised the issue during the Zero Hour. Again
on 6.12.1996 the same issue vifas raised and
Mr. Mulayam Singh Yadav was present in the
House. In the next Budget Session a
memorandum was given to the Prime Minister.
We suggested to the extent that if necessary,
pay it from the Prime Minister's National
Relief Fund at least some money to those who
have retired. Retired people have served for
30-40 years. They did not know that the
company would become sick. Absolutely no
argument. I do not know whether in this
country, a developing country, globalisation
can change the philosophy, that worlcers who
have put in 35 years of servcie would not be
paid statutory dues like gratuity, based only on
the agniments put in this paper. They were in
private and it. was nationalised. Then on the
6th we had been informed that on 5th
December, 1996 a meeting was con-
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ened by the Labour Ministry where" 'inance
Industry, Textiles and Cliemi-als and
Fertihzers Ministries were resent, 1 would
take another 2-3 ninutes only. It was decided
that in-ormation relating to default on
vages and other statutory bills would be
submitted in the form of a note or
consideration of the Cabinet, rhat was on 5
th December, 1996. after that, in May,
1997, 46 MPs gave I memorandum to the
Prime Minister drawing his attention to
this and then in a letter to me dated 29th
May, 1997 by the Prime Minister 1 ivas
informed that a Cabinet Note was being
prepared by the Labour Ministry on the
subject. Once this was done, we expected the
matter to be taken up in the Cabinet to resolve
the issue. What is  being resolved? When you
are collecting the figures for statutory dues, it
can only be the amount. What is going to be
resolved with the amount? If the question
before the Government is whether to pay these
dues or not, whether this is the responsibility
of the Government or not, then why were
seven months spent in  collecting these

figures? “WIaT ysTs Ml gfear /AT 4t
T&1 el | Nothing has happened.

“XGTET UBTS dell U I HHST |

This decision was taken up in a Cabinet Note
that another sub-committee would be formed
to find out how to resolve this issue. The
issue is clear before you in the fi,rst instance,
,Rs. 918 crores or something like that. These
are the statutory dues. Are you going to pay
or not? If it is not to be paid, say that it is not
to be paid and it is not Government's
business. But, if you says, as I said, then this
Government does not remain a continuing
entity as well as an indivisible entity. This is
the question” The whole question surrounds
the fact that if the money is not Government's
business, then why
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did you discuss for hours together
this issue in the Parliament? If it is
restricted only to the Companies Act,
iitfereat companies or whatever it is,
would be punished. What for did you
Jis-uss this in the Parliament time
and again? Why did you waste the
time of this Parliament? If it is not
the duty of the Government, whose
duty is it? What signal are you sen

ding? 1 know, in the present circum
stances we have to be investor-friend
ly. We aig not against it. Yes, we

have to be investor-friendly. But if it
is linked to  workers hostile approach, let
that be cleared, "We do not take any
responsibility of the workers, whether they
are working in the  private  sector or the
public sector, so far as their dues are
concerned and so far as protection of their
human rights is concerned." A man works
and he does not get his gratuity and PF. It is a
question of human rights. It is a question of
articles 39 and 40 of the Constitution. Can
the State say that it is not its responsibility
because the company is covered by
Companies Act? If the management does not
Pay. let it be prosecuted. The question of
prosecution of management comes
otherwise. The basic reasQn why they do not
pay is that the money was diverted for
working capital. The working capital was
not there. It is not that all these are already
close. They are not closed. Qut of the 60 odd
companies which are referred to BIFR. hardly
10—12 companies are such that they are not
wofKing. They are functioning. They are
functioning in losses. They are not  closed.
They are hungry of workiag capital. If
they go to one Ministry, it Says go to the
other Ministrj'. If they go to the other
Ministry, it says go to the Fi'nanc© Ministry.
And ultimately they come to the Finance
Ministry. The fundamental question
which is to be decided hera today is:
Should we  admit that it is not tht
resploasibility of the Government;
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it is not the responsibility of the Parlia
ment? The lives of 2,50,000 workers are
involved in it. If this is not our res-
ponsibility, tomorrow someone whé&ther
from, thi's side or that side
should not talk about judicial activism or over
activism. Where should these people go?
Where should ihesa wOrke.s go? If this
Parliament cannot take a decision on this,
where will these people go? They may not be
in a position even ,gb to the judiciary because
they do not have the money. What will they
do? I will tell you. Madam, what they will do.
The only option that you rare leaving fbr them
after raising these issues in the Parliament for
the last thre years, is that they 'should take the
law into their own hands. If this is the signal
that the Parliament wants to give, the
Government wants to give, thdi I have nothing
more to say, I have nothing more to talk about
these legal, juggeries which have been given
in the statement. Thank you, Madam.

St wefier gHHERTE) : AsH, 39
TR S [ Sf 7 81 Ud 9gd Aedqul &
Jorar & foraed | H ol TRl ®1 g 7l §
|

ot & R g B R TE S o ® 19w
HRA RGR $ o0 91 o9 & 919 § | 89 =i
P TR € 3R B3 UIgde X b oo
TR B B dlel IhY P TR -2} <t
IS RIS I PRATE! BT S & Fiifd
TH BT IR Yo aR B IR arett diet A
STl &, At St ufecre daex sfeve b 7, agf
WHR 39 fawg # Afhg =7 grcft, ey =&
A | TRER S AN B B8 AH] o TR T8 §
B B, S 9 g9 910 T | § M9 F ARy
HEH S Y 39 vy § WaR o e € fh
I8 TTog ¥-Seg 39 9hd @l TR 7 &7 Jde
PN ToIC § TG § I 8] 8 AT 6P 3R HRUT
2, ifope fodt oY BTerer

[RAJYA SABHA |

Urgent Public Impor. 340
tance

A ghd o TR 7L D T FRY ST TR
et =feyl Hew, ®g W1Te g7 abd Bl S,
S the Bl 31 e f3d1 STl | 98 954 TWR
91d € T TR €19 <3 D} Maegdhal § | ga-i a1
a1 31 it off | gaTg |

SHRI SANATAN BISI ARUSA: Madam, I
thank you for giving me this opportunity.
Madam, this calling attention is regarding non-
payment of pro-videBt fund. Employees' State
Insurance land, statutory due's etc. The hon. Fin-
unce Minister in para five has clearly stated that
all these things vest in the management. I would
like to know in the case .of provident fund,
ErKployeeV titate Insurance, etc., who the
'manage-" ment' i's. The other thing that I would
like to sumbit is that in para six the Finance
Minister has made a mention of 'promoter’. 1
would like to know in ill these things who arc
promoter is. This aspect ha's to be examined. In
para, nine, the Finance Minister has made a
me'iition about the administrative ministry. It
has been stated that the question of 'falure' on
the part of the Ministry will arise only if it fails.

After hearing Shri Gurudas Das Gupta, 1
sent a slip stating that I have a point of order on
what Shri Garudas Das Gupta has stated and Oil
the statement of the hon. Finance Minister. If
the statement is tfken into consideration, it is
clearly stated that his Ministry i.e., the* Finance
Ministry, for the purpose of payment of statutory
dues including Provident Fund Employees
State  Ir:surance dues and statutory dues, is not
concerned. If the hon. Fitv ance Minister
says clearly, as per his statement, that it is not
within  his iurisdictiop, then I want to know as
per rule 180 of the Rules Book-Calling Attention
of the concerned Miii-istry under whose
jurisdication it comes. So, apart from this, I
would liNe the aporise some of the facts so far fis
the matter that has been raised here is concerned.
I will refer
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to the Annual Report of the Ministry of Industry
for the year 1996-97. In that report at page 165, it
is stated, "Wage, salaries, policies, industrial
relations and other related aspects in the Central
PSEs." Madam, with your permission, can I read
out some points?

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Yes. But in brief.

SHRI SANATAN BISI: What is stated here is
relevant. "The Department of public Enterprises,
the Ministry of Industry continues to function as
nodal agency for evolution of policy relating to
wage and settlement." Secondly, what is stated
here is, "Administrative machinery." About the
administrative machinery it * has been mentioned
in para 9 of the statement. So, my submission be-
fore the House is, whether it is with in the
Ministry of either Industry or Labour or Finance
and that Ministry will consider a new wage
policy, pay revision for execution, death-cum-
retirement gratuity, voluntary retirement scheme
for the employees of public sector enterprises.
Now, it is to be cleared. Further, I want to know
whether this calling attention relates to the
Ministry of Industry when the Ministry of
Finance has completely denied that it is not with-
in its jurisdiction. The other thing which I would
like to submit is about the BIFR. This is relating
to sick units. Madam, I am not going into the
whole paragraph. It is at page 162. It reads, ". . .a
provision has been made in the Budget in order to
Drotect the interest of the worker likely to be
affected. The Government has alreadv established
a National Renewal Fund to take care of the. . ."

THE VICE-CHAIRMAN (MISS SAROIJ
KHAPARDE): Mr. Bisi. do not go on reading
everything.
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SHRI SANATAN BISI: Madam, these are
the things which I would like to draw the
attention of the House. I wanted to know
whether it is the Ministry of Industry or the
Ministry of Finance which will settle the
statutory dues. Who is thi employer so far as
payment of Provident Fund is concerned?
Does it mean the Union Government or the
administration, the management? Who will
pay the contribution to the employees? I
wanted to know whether the calling attention
motion would be of the Ministry of Industry or
of the Ministry of Finance. Thank you.

N TS AT (ORI STATTEE
RN, I8 U a5 Feeayol Ja1 o Toar ot

o I § FifS ufetd aex reefh
BT HIA dTel AgRI & AR faT-ufy faT 3
HaTe WS Bl T8 § | HEIdT, Gkl Sl Bl
S Ui ©F TS §, T8 AR I grev ot H
Tl & STei SewiT R 81 7TE 8 &R 87 o
BT T B BT TP PR THT ST TS B |
31 HRAMI BT ATAS BF & KT F ARBR D
I e a1 8 6 a91gRl & S Rged
ST B, STHT We fHar Sy iR AorgRt @t
AR B QR fFa1 S 1 AR AoigRi, MR
|reg 7 7 5 @1 & f5 — The question of

providing funds by the Government should not
normally arise. el I8 HERL MY ST

RTAER 4 8¢ 81 9dhd RRGR W 3¢ ISol
P E | S B & d8d B AN 7 ReSRIRAT of
foran &, wEIGar, s ¢ 789 9§ 91 IR &
afex R A 1 ReRRET o forn 8,396 o1l
T [P TR @1 Wiy 781 g3 © | vl frea
& 5= 7 oS, S1.91. U, BT AT $aT o |
S Y g fawy oft Sorar = o 6 oo
e R
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T ABR TS I S AT RERR 81 7T 8, S 41
PG, SD! fPdl UBR B UHe 3 . SL.9.7d.
BT JoTHE T8 PR IR |

HEIST, BN I & 3G I8 HII ©
5 afy @15 wfers oM gas & we
SO BT WHT B H Bl Bl ST 2 Al D!
Aifew faar S & &R 396 Raamd ARiTREH
P ARSI g 21 91l € | S Jevs & dgd
TSI+ eI &b HIfeTd AT TRBR b RIeTd
Y8 PRIATE! Y& Bl AMBY ? PR 1 I§ Sl
N g5l B, TP BRI A T ARV 96 TS
TS T AR # I 1 gfeetdp e i 7, g7k
JIR WG B TAIR IS I8! & Hg a1 8hm
[P Udl T8! I W8T & | A &7 38 7 o8
EEARI H et =ar € | U o= semae
W ¥ g8 9R B off fF o 10 ufers
Jey srexefrt d & fov U9 ge &, R
s Hivaw, el Wia Weided Hioided,
HRARYE Afe-3nfe | 9 39 TR & G
BT 1 I WA TS 8 |

HEISAT, Y81 W 9 b YU Y, IP
U WA W &R I ifERal & e @t
PR B | WRER 3T fosdt 7 foeft < &
$TP! AZICISS BT ATEH T P8 S af
VY & STet Bis HrRor e & b S+ a1 59 oRE
BT qd1d fHIT WY | TRBR 1 AT g9 & 89
R Tl Y A S e 81 91 €, d9R 81 S
HEE LIRS RS N SEl
WHR - o], IRPRISI0 ganl, I I
IMERIBRYT Bl AT, SI9 ARSGRIGIV garl
WRGR HF ST At off, TWReR & g TR |
g off, ISP FRU I TSR B g & |
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weear, § fwel 20 G ¥ UH o] @l
37eeT TET | 981 R I g% b ol (AfReR
1 YeIfifgfea MiffRex gom &_d 9, S9&F
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9 UPR U I BIs S8 Ufeed daex e
F IR T F JAES SRRICH Bl
M F f 7€ IRy 2, gar f T2 e g,
Sa®! RS 9 To9 81 TR | 39 TR B
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fRufe der =1 Bt =nfew swfery & 59 Bifer
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I ITH TN 3T § | I8 T ADR U g,
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TRBR B AT & Tl §Y I 6 a1 TS &
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31TST ST Tei et ey BAN B § & &
& B 9P 1Y 39 YHR gdid 7 81, Sh]
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31, (3wl S a9 Rees wea
(oRT) : I, ¥, TN 19 [ Sff 7 1
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#H Y 7R S, WX ged 9 wR S A R
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IT[ATAE (FAR WIS TS
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et 1ot aRaTE 81 R 2, d9 B S /el
TIfeh g BTH B aTel il SRR ASTGR §
Y [g AN P8l el SIRAT | T g TR DI
ez | € A1 59b GRaR] &1 a1 81T, 59
WROT UIYOT BT T BT, P! STerdt ol 81
S8l TTeal P WY YW SRW Si 3R
I A FET BT ST BN IR §
IqPT FHT B I8T § [ 39 AcehTel ASTGRI
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S TP & SHDBT YR BRA D AT PX
| 9S4, 39 9 T 9ga g=aTe |

SHRI SURESH A.  KESWANI

(Maharashtra): (Madam Vice-Chairperson,
the issue that is before us today is basically on
the liability of the Government to make
payment of the statutory dues of the workers
of the sick public sector undertaking units. As
my colleague has pointed out, the sick public
sector undertakings are divided into two cate-
gories. Some sick PSUs which are in smaller
number are lying closed; and some sick PSUs
which are in larger number are not closed
today, but they are running in losses. In the
case of both these put together, the total
amount' that the Government is legally and
morally bound to pay as promoters and owners
of these companies is not being paid. I would
like to draw the attention of this House to the
broader issues. We have to examine the
totality of the situation in a country like India
which grows so much of cotton and which is
returning to the 19th century model of
exporting cotton from this country; and
closing down its own textile industry one bv
one, without the anolication of mind as to
what exactly we are doing in the process.
Similarlv, on the one hand, the Government is
settinsr uo or oer-mittins to he set \m huge
canac'ties in the making of steel out of the ore
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which is produced in this country—a very
sensible decision—but, on  the other, a large
number of engineering units  which are
ultimately going to consume this steel are
allowed to run into sickness. 1 think we
will have to take a very, very broad view on a

perspective plan for the country for the next 25

or 30 or 50 years, as to what the areas are
where we already liave made a
commitment either in the form of producing

raw inaterial or in the form of growing raw
material or in the form of being the largest
consumer of that particu- e lar item or in the
form of having economies of scale and
advantages in the form of labour costs that are
involved. From all these aspects, wherever
we have advantages compared to the v/orld
cost of production, those are the items which
will have to be produced. And if such units
are the units which classify themselves
among these categories, they win have to be
protected  and the Government will have to
take a view on them  which js different from
the view in respect of units which are of
lesser relevance or we would be better off
when we close them down and depend on
imports instead. If we have this kind of
economic perspective, then it would be very
helpful to the Government in trving to
determine as to which are the areas where they
should continue to be. Regardless of these
facts, the Government possibly can not get
out of its obligation to pay * the statutory dues
just as any .other entrepreneur is compelled to
pay. We are observing that the Government,
not only the Union Government but various
State Governments, are gradually shifting from
their earlier moral stand. The bank guarantees
that the State Governments issue to the various
banks are not being honoured. The Government
of India enters  into a sort Of moral
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agreement with the worker When lie joins the
company. He understands that his statutory
dues are secure. And we do not pay the
stautory dues! Or we are trying to shift the
burde'i from here to there! What are we
trying to achieve? What  are we trying to
communicate to the people, to the new
generation?  What kind of governance are we
going to give? What kind of money are we
really trying to save by these things? I do not
think that there is going to be a real saving
involved because these statutory dues, we will
not be able to avoid, we will have to pay them.

So, I very strongly recommend that we
provide for these dues and pay all these dues.
And T join my friend Mr. Gurudas Das Gupta
and support him in this Calling Attention.

Thank you, Madam.

N AMIA (IT =) STAHEE
TEIGET, AT THET SIS Sff 1 Sl 31T
TET 9 SAHY YK o H1ed 9SSR § 98
9gd A5dqUl ® | U8 95 guivagel fRufa g %
AS[ERI B ASIGR] FSTTehT RIS Y 3791 HHTS B
HUR T RASH-RIET T el & Sa o dh
IP! TE1 el 3R Y1 o =T 9 5l U
JUHH T $HTs B a1 P 3R g8 A AR
$HIE @ 3R I Iyt A WA amfy S
AT & SWId 0! e ey 98 a7
R T8l et srerar et e firel | 4 #oTgR T
o R dwa g IR df S A sa R &
59 fAwg &1 FHEE S I AU AT I
gfiegdt & WY awhed T8l QT | § S5 59
Thed b Y URTH €1 $B SU&TT Bl W < §
| I8 BB & [ I8 HMADI Bl TbIAT <7 AW :
RIRIEE
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IR wifafdre SHeTRAT & Hafera € | I Hyad:
e & FiTaq w9 4 Q1 &1 € | Toar off |7
& FET 3 I AorgR) SR wifafds et
TE gS 7, S & ey # I 91 Yo o 7
21 T o & TR S % ey # o 59 |
T 91 Bl ey off, Rt wet 89 @t
B =R oY, T e gt & o g T '
BT ® 1 3R VT & 1 U8 U e’ feuoft oH-
A-HH UH I 53 & ATER P &R T8 ¢ |
# =g o fact w2 St g9 &1 warer 71 |
A e W 3 BN T BN AR SATeT
AdoTefierd & A1 39 vy S 3 |

few, fa @4 St & aher & T
RETE § S 98 e fav & R # g9
T 3 BT IHRIT 926 BRIS HUT 30 RiawaR
1996 T BT a1 & o arft ff 91 &
JEq St 7 N HET R AP 91§ Pbal b
31T-31T S HATeT 1 YR WRBR & fa<T
WA PI S G UG B &, S H I8
HEHR 598 RIS ©UYY V8 T 8 | 7, 1R-3
HIBM APhs Shx a1 © fh a9 95-96,
96-97 3R 97-28 § HHI: 931.40, 1281.45
AR 865.38 BRIS WOUAT BT UG 3
YRBR] SHISAT bl AR-TISHT K0T 6 &7 §
v T/ o {6 98 39 AT BT AR
P TP 99 & 9§ R-4 § R prr B f5
T SHISAT & FHRT P FHEN P {1y
267.87 TS B SfARTH TR HBT Hraem=
fpaT TR § | 39 99 WG & SURid 3
0 926 BRI TIY BT AR HTH 598 RIS
F1 I8 T, 39 @I HIg T o FA S A
&1 b | H arven o= g & a8 ys g &
ESRINIERIREEEIR]
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& qrg At ST A9 A ggel! mAfddT g1 a1y
o IR, ST T Fi T8l gar ?
3P T BRUT & | R T8 IRRIT fhdl iR
G H T B oAl TR T HH A B AT _iR
%7p g T87 % B H§ere AT ARG <l
RAER T ?

#rew, fag w0 <t &1 R1-5 A U
P [ 7GR R A ST F Y=
BT IR FEehT BT 8 IR TWAR o
e fU o9 SuG™ @Rl U e
WHEFIE: T81 IS A1 | 39 F FW
AT 7 | HSH, 98 WRART JAHRT B 3R 39
P T 3Tl Tl B | uE foft dufra e '
3R 3R ool oft gKft o BasRal # 59 &
Y I § @R A BT sYdieai W el €
B ST & A ff I8 IER gar &
WHRI ARHRT TP HIR BT 39 & Tl
P B RER B, T @5 St @1 a8
BT fob I T IRMT H |, U TRe
DI gs $799 ¥ I, RAe9 4 4 ¢, I8 Fara
39 # el S Ry o | AeH, 39 < Ured
STt 1 31 el 8 iR e S off F
el & T8 THART FaTel S UeUdhi 9 T8l 8,
BRI 9aTel fod AT, 519 waTerd a7 faft
BRI R iR g7 7oIgRI Bl 37ver iR
Rrerrd aRd WReR I € | gafay fad 92
St 39 UHR BT T aTell SR bt ff v
39 e ¥ Inufdra e € | 9 Fftad wu
WRBR BT SIRSINIE & | 3FR a8 &b Ueed
TN SRS BT 989 -8l Bx Uig Sl fdh
fafeaa vy 9 War! Afer) & a1 99 &
RaetTh TRPR = T prRIdTE! &) 1 fag J=

TR, §9 9N 3 HIg [AaR01 7 BT PUT B
ST B BT T e S I fear g 2

feq, gt avE W17 &R 8 #
TSGR B ST SHhIgdl & forg Fo Rl &1
fargvor fear a1 8 139 8 9@ foea wRmi g9
SFIRAT & I &b forg iR o 7y o
3R AT I BT IYANT I A&I H gam 8 3R
T 9 BT SUANT, I H&I H a7l 2 &R 3FR
& g B A1 99 & folY &9 STRar) 7 2
AT 7 S P g W BRART B E ?
A, R1-9 # #=t ot 9 oy wfhar &
faaxor fear & 1 daftra s=merg ar fwmr &
I IIREIE B, {5 98 TR & uy oy s
FARY IR &7 39 A< ¥ 98 S/RE I 3R
R I8 7L M A fR 39 UBR &1 e
qTelT, T fIumT | AR YRR, IR ded
# 31 foeft R & Sfud 78 ® | 98 wRd
WHR ¥ Aer-Aer Fardt g O dareg a1
TR HAATS A H ITDB] P GAy, FIT
AT B, B AR SRR ® 39T 7
AIIGRI § P8 o1 91 &, 1 59 91 Bl 394
B OFT 1 8, TART e FaTel AR AXDHR
¥ 2 I8 Regpd oM aren oot wdenfia
RTRTER & g a1el 3R TWaR & forg a8
o=t JbR A AU &1 81 Wbl Bl Pl
i BRAT 89 WRBR Bl, 99 WRBR &
AR 3md B, I haed § 3R R I8
BT BT U Te1 BRI | AT 3 AN 3MR
ot &5 &) SHTSAT & AT T8 RIT SETERT
TG BN | G& PR I drs R fFh
&3 ¥ I8 e R fF 98 N Bl B
el N, A I8 9gd gaiagel fRufy g,
RN & IR 5l ff TR A RN &I
o g a1 et fpam 1 wodn | eI B
I T IRT 991 § 2 SHP I g1
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(= AT
g 181 & b 98 STy $1 SRaTe Wewey iR
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SR § § Bg-Bs Alel 20-20,50-50 AT Id o
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IRBR ST 78] e, o ¥l SR IRBR <7 T8
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fopar 7T ? ARBR 9 H I 9t 3rver e § b <
AT 9 SN 319 awhe AT B, SH SHG! Shear
37 SAIRAT &1 faaxor <7 Ty o f6 s9-39
SIS B AR S-S HOIGR] Bl IHAT &, FaT
UL HT IHRT &, IA IR BT IHTIT B AR g
T HR P TSR B, Afer fay #4507 5
THR BT HIg faavor 781 f&ar 8 | 38 vzt o =78
31T o eI YT URaTa, &1, 3 Heaqul favg w®
Jgi <l 81 al 39 fqaxor & 3r9g § &9 b TeR
foost & SReEIR &1 FuRe #R 96, I8 h
YHR A $AB] e & 91d 7, o dRe 9 IR 92
9 UG & 9EA 81 Y § o w3 off 9§ arven
FoM & I R9-R 3618 & SR Rra=r-Roraen
THRT & AR frd T7T q 951 & &R fha-fea
He BT 8, SHDT YR1 [4aqR01 < | 81 9eh al fat #30 off,
H a9 fa fde= AT =Ted g b 59 9 Al
W UFH ¥9T-TF SR S 6HE Pl 3R R I B
39 AR T4} B SIbR < ST A1y 3R IS Bl
BIS G 2, IS P18 AT AR sHhrgAT T V™
T & 5 9 e T 2, ardfad 78 W@ 7, i
BY A AR T4 g1eT 8 Y& 8 O AR & 9,
AHE F WA AU g8 FERAT UG HRY 3R
fradr S®T U gaE arer oy, forad
HOIGRI &1 AHRIT BT FHTET W SHD] Ueh IR 3T

gl

[ 11 AUG., 1997 ]

Urgent Public Impor. 358
tance

=T 9 9 gusl 91d H I8 ST Arean §
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SHRI V. P. DURAISAMY
(Tamil Nadu): Madam Vice-Chair-
man, the hon. Finance Minister has
made I he position of the Finance
Ministiiy abundantly clear in his
statement. But the point here is that thousands
of workers of the CPSUs all ovet the country
do not know the reason for not getting their
wages, provident fund and other dues like ESI
dues. The technicalities of the Government, I
feel, should not stand ia the way of the
workers getting their dues in time.

Mad'im, the Central PSUs have played a
pioneering role in the eariy decades; of
development. The United Front Government is
committed to support the public sector .
companies with comparative advantages into
becoming global giants. The Government if.,
also to sincerely attempt to rehabilitate sick or
potentiahy sick public sector companies. Now,
the issue of non-payment of dues to the
workeni naturally pertains to the sick units and
non-functioning units which have no
operational income. It is rij'jht to say that the
payment of wages and other dues in the case
of CPSUs in relation to their workers vests in
the management. This point is correct as long
as the companies perform well. But when they
fall sick and are not able to pay wages, it is the
duty of the Central Government to provide
funds to see that the workeic do not suffer.
Even the revival of sick units can go second in
priority. But the first priority should be to pax
the workers their wages and other dues. , This
is the duty of any welfare ~ Government.

In the beginning of our development plans,
the role of the CPSUs is laudable. That is why
our first Prime Minister, Pandit Jawaharlal
Nehruji, favoured setting up of more and more
CPSUs, particularly in the social sector. There
are several CPSUs in Tamil Nadu such as
Ney-veli Lignite Corporation, BHEL, etc.,
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which have contributed to the national
buiianig and development. There are about
245 CPSUs all over the country out of which
many are .sick.

I applaud the initiative taken by the
Government, particularly by the Minister of
Industry, to revive a majority of them. The
Government has examined various options
like disinvestment, etc., to revive those units.
I am hopeful that the Gov ernment would be
successful in its endeavours. After all, they
have wor ked' for the development of the na
tion .

THE VICE-CHAIRMAN (MISS SARD J
KHAPARDE): Mr. Durai-samy, you put
questions, sttaight que-tions, to the Minister
instead of making a speech.

SHRI V. P. DURAISAMY: Madam, I am
coming to that. I request the hon. Finance
Minister to pay to the workers their wages and
other statutory dues immediately. I hops my
request will be responded to by the Finance
Minister veyy positively.

Thank you.

A Terged Rt (RER) : weler,
ATITE &5 B SUBAT b HHATRAT DY ol
IR 8, 911 8, el s foad
S e B, S I 9 81 arelt o &
BROT BT 7 IATHI F3T St 7 §H I &
o foer o & A syt frerd 81 fasy #30
St @ fage emedt € oifes eer-sgd
ufthar Ot &1 9 @t ft 99 8 6 aere
T 8 AT EH THH ART W S § 6 aeie
RITE [ U8 A1 S 9N & IR # 9amn
2 5 w1 W € oiR Be-Be Y e
M T2 98 B | $o U8 iRt | faa
2 TEed Bl | § AR fag w3 Sft 9 S
gredT ¢ o ufeers Jacy &1 Jee 2 HiF-
HRT TRBR | T HR IRBR
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S TR I IHTAT IR & T8 YA B
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<1 & AT fel 3 STelvT-oTel™T @l 4% 7Y
B €, AHEAT BX 2 & [T IR TRBR
P I STaEaE! T8 § 5 9% Frafia 9w
& YA BN, STD! oIl §H1AT AR E, Te &
Y H TGS F /U H, e o &
#, SN & Y § ST ¢ 3R frafig aaq=
BT YA BN | 8F A fad HJ30 Sft |
HEAT ared & % oy Ul SarecEl @t
Hhy Ad, I8 IRT IRGR BT SdEeel &
IR MY URT WBR $ =0 € | fag
MY & F & AT 8, s ff fawmr o
18 I8 S B, e} &, Tihoar 8 | 3
7 H W) BIaTe! BRd ¥ 3R SI9 goie 91 &
Tl 99T | o) IE TERAT 3MMIDHT R a1 b
qfeeld Jaex B -5 F BREM P &F
Rargaet Yot 7 of O <2 &, S AT g1
goic § IYHT MAS B, TeiHes! goic
P Tl 3T ATT-3TeTT HIT 37T AT goic |
T ATST ATST THY F & AN DI RIgam &
fPEAPIIEE | AR T, AT Y ARG E |
3y R FET € fF I8 IRA IRBR Bl
SaEeeE! & 6 39 gerar R @ 98
WA N R AR THR & fad 741 e
€, 39 BRTIT % B9 e A AT R ¥ HeA
& A ¥ IS FHr AR BT YA
B P 3MY TMRET BN IR
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sft Ferarg WO (IERAT) : THIN ST St
T gfsets Haex B S HUCAT ¥ SHH BH bR
ITel BRI DI TGS, MIST B, IHT a1 &
W9y ¥ WHR &1 &M MHT fhar 7 &R o
=it o7 aeher W B IR ST & | < S VT e §
6 TRBR T Hecaqul fawd & HIR R Wb 4
Fad 81 8, dfesp g HgAYUl vy S A
YR & HUR MR &, T AR 7 39 37
IR et =Ry | U wewqul v & SuR HA
S IHA DI UG P 915 I AT b HAY S 3BT
THTIbT BIROT H SASTHR FHDT (ART T BT
IrEd & | 7Y S 7 319 bl # 41U, 3. UH.IIR.
P I HET | TE T AR 918 ot T e
B YISligd bR P g | cfdpst H3AT St sfet
IE AYY-91.3MS. UHAIR.Igd ol T ol ©
ot 379 # §9-59, TS -TsE STl ol 91T € |
STgl ¥ e g 89 fefgae & ofer W SR
TENT & 99 A U e off | 339 UTsde Haey &l
] Bl Ufectd Haex # forar a1 &R uferd
Haee # o & 918 39! FRIRT a8 g5 7 6 1986
% 3R 98 e 8 TS | 91.37E.U%.3IR. & 3fex
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g1, Clf SH Sl BE §IR HHART & Th!
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T, e 3T qE R MY MR HH S |
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&.3$.3.0%. IR, a0 F HRY P R 99
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31 79 B $E I8 I | MY JIfey § et
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YIS (FHARY TR WITS) : 3777
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SHRI JIBON ROY (West Bengal): Mad'im
Vice-Chairpersbn, n is disgraceful and
disgusting for a Member of Parliament to
stand up again and again appealing the
Government to pay the workers their dues,
statutory dues, not wag”s. 1 understand,
Madam, there are peop'e who take birth with a
golden spoon in their mouth. They don't
understand what does it mean when a worker
after his retirement, even after one year or two
years or three years or four year's, does not get
the provident fund and the gratuity. They don't
understand it. Probably, thi? is the mai-n cause
or the problem.

Madam, we understand that there is a
tremendous pres'Sure of the LM.F. on the
GbvernnieTit, specially on the Fina-nce
Ministry and it is being piled up sitnce the
previot3s Governmeat itstlf. Only the 2nd of
lulv last, when the .M.F.
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they proposed and demanded total and full
privatisation of public sector companies.
They are consulting on that. We understand
the pressure and we  also understand
that the IMF influcvice's the policie'j
of the Goverment and our Goveiament is
doing everything possible to liquidate all the
public  sector companies. It is doi'ng
everything pos'sible. Bills have been
introduced on SICA. If accepted, liquidation
would be automatic. am not going a appeal or
discuss that matter. Workers and the
Goovernment would decide. Whoever has the
'strength, frnally that would settle. I do not
know whether here on outside. Politics-
will determine fin-ally as to what would we
the course but, Madam, dues are not paid.
When they are called 'statutory dues'
some  confusion or misunderstanding de-
velops. Statutory diies are not wages. It
does 'not mean wages; Wages are not being
paid in many public sector companies for
6,7,8 Or 9 months. I am not raising that,
question. Now this has become
institutionalised in the body of public sector
a-nd I am not raising that. Madam. I am
raising the issue of nonpayment of provident
fund. Is PF paternal property of the
Government or of tho employers of "some
departments? It is deducted from the
wages of the worker? every month at the rate
of 8-1/3 per ce-nt, or 10 per cent and
deposited with thei custodian, with the
management and the Government, and after
some years we do not get the moviey! The
Finance Minister is coming' here with the
'statement that he is not re'&ponsible- The.
who is responsible? ~ Workers have worked
for 30 to 40 years. With regard to
'settlement, with every year's completion,
15 days" wage would be given at the end
of the service. Now the Goovernment is
saying that it is not going to pay. Ts the
Finance Minister -not responsible for that?
Do they u'nderstand what they are talking?
What doe'sl it mean? The thing is that the
statutory dues are a debt of the Government.
A's the Government is having  a debt with
the IMF, to private companies, so does the
Government owes a debt
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That money has to be provided for in
the Budget it is the responsibility of
the Finance Ministry to provide for that
moraey in the Budget. Madam, I have
;ome even a town where most of the huge
factories are in the public sector. The
MAMC, a huge factory, served the natioa
for the last 30 years. Now becaues of
the policy of the Government, it is
not operating, it is on the verge of
liquida(i'3n. Workers are retiring. Madam
Every month 200, 300, 400 manpower is
bemg reduced. It is reduced to 1]4th. Gratuity
and provident fund is not being paid. We
wani to hear no speech. We also refuse to
make speeches. We want to know whether
the money will be paid or not. I want to know
whether I would be paid. It has to clear its
debt or it ha's to prosecute the manage ment
concerned. Either of the two. According to
Jaw, either you prosecute the conipany or you
arrange for payment of the money. We want
an answer, either of them, yes or no. The
speech will not bear fruit. The speech will not
being the bread. We are talking of laws and
law points as to which department is
responsible, whether Finance, Industry or
Labour. But workers are dying by hanging
themselves, committing suicide. Do they have
a heart? Do they understand what it means?
They have taken birth with a .golden spoon in
their mouth.

THE VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Shri Jibon Roy, put
certain questions. The Minister is ready to

reply-

SHRI JIBON ROY: I am concluding. We
want plain an'swers to two questions. One,
when would the money be paid? Let us know
if it is not in a position' to piay. Secondly,
when are they going to prosecute the
department concerned? Thirdly, I would like
to tell the Minister that it is the debt of the
Goveniment, It is the debt of the Government
and not of the Finance Ministry just as the
debt taken fibm IMF and other places. When
are they going to clear the debt of the
workers? These are my questions. Madam.
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THE VICE-CHAIRMAN
OJ KHAPARDE):
Jibon Roy.

SHRI P. CHIDAMBARAM: Madam
Chairperson, I have heard with
rapt attention the statements made by the hon.
Members as well as the concern expressed by
hem about this isSuS which I find, as all of you
know, has engaged the attention of this House
as well as the other House for many years. It is
my duty, however onerous it may be, to answer
on behalf bf the Government.

There are a large number of public sector
undertakings in India. According! to the list
before me, they are 243 in number. And 64 of
them are before the BIFR. This is not the time
or the place to dwell at great length on why the
dream of the public sector spearheading
industrial growth has turn partially sour. I used
the word 'partially' because we have exemplary
public sector units and we have identified nine
of them as having the potential to become
global giants:. The fact remains that many of
them are sick; many of them are potentially
sick. Therefore, we need to evolve a policy of
rehabilitation of industries, rehabilitation of the
workers of those industries within the
overarching policy of the public sec- -tor in this
country. One or two statements which were
made today were pointedly addressed to the
Finance Ministry. I do not take exception to
that The calling attention iself is worded, *to
charge the Ministry of Finance for the failure to
provide money'. I do not take exception to that
either. In the course of my statemennt to the
calling attention, if I had explained, if I were to
explain that there was no failure on the part of
the Finance Ministry, I submit that 1 should be
misuderstobd for that either I maintain that
there is no failure on the part of the
Government and the Ministry of Finance. It
these is a failure—"nowl wintry to explain
there h no failure—it is the failure of
inadequacy of the policy to deal with sickness
in public sector industries. I will explain
myself. I, therefore, do not protest against the
strong words used this afternoon. After all,
Mambers represent constituencies,

(MISS  SAR
Thank you, Mr.
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Members  represent unions, Members re
present unions, Members represent voters
and many ot ihem are gomg through a
very difficult time. 1 can quite under
stand the anguish of a Member wno
belongs to a State or a city where iherei
are, say, a few thousaad workers who are
either through out of employment or
whose statutory dues have not been paid.
I, therefore, share that concern and 1
want to assure those Members that Gov
ernment Shares  that concern and would
be willing to address  the problems that
have given rise to that concern. Madam,

please permit me a few  minu-
4.00 P.M. tes to explain  what we  are
doing to bring some relief  to
those who are in sick or poten

tially sick public sector industries® First
ly, there is a question of payment  of
wages. I have made it clear that irres
pective of an>- legal or other require
ments, the Government is committed lo
providing wa,ges. In fact, we are provi
ding funds for wages. In 1995-96, Rs.
931.40 crores were provided; in 1996-97,
Rs. 1,218 crores were provided; in 1997-
98 Budget, I provided Rs. 865 crores and
I have come before the Parliament for a
supplementary  demand  of Rs.  267.87
crores. We are, therefore, providing this

year Rs. 1,133.25 crores towards waises.
The'Sc are based upton the estimates
made by various Ministries under whose

administrative charge the PSUs are. If
we find that these estimates are under
estimates, ‘then more money has to hd
provided for vrages. Please be asured that
more money will be provided for wages
and I will cbme to this House for another
supplementary demand. I hope, I have
made myself clear on the question of
wag.

We now turn to the next question of statutory
due—provident fund, employees state
insurano;, gratuity, bonus and some-other
statutory benefits. Madam, I havo gone through
the record of one calling attention which was
raised in this Housei on 27th March, 1995. It is
a matter oJ fetertfst that that calling attention
was directed to the Ministry of Labour The
Minister of Finance was requested to be
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present.
was  even
presfcut one.

He cam in during the debate. It
more tempestuous than the
He tried to make a statement
but I thinis, he was interrupted It)
vehemenily that he had to leave and
the Minister of Labour continued. I find,
the Minister of Labour, Mr. P.A. Sangma,
had made a statement; "I can assure the
House that payment of wages is the
responsibility of the Government and
the Government will do it. But, I think, the
debate  today has gone beyond the
payment of wages to workers," So, has
the debate  today gone beyond wages to
statutory dues. There are two kinds of sick
or potentially sick public sector units, one
which is partially operating or fimctioning
which is  buyiag raw material, pro-
ducing goods and selling them in the market
and yet, making a loss. The other is a
public sector imit which Is not
functioziing; which is dosed down, whose
case may or may not be in the BIFR, but
which is closed down.  Until April, 1997
i.e., imtil April, this year the stated policy
of the Government of India was, the
Government of India will not P*o-vide
budgetary support to the payment of
statutory dues. I have with me an
instruction issued by the Ministry of
Finance on the 4th of May, 1994. This was
reiterated by Dr. Manmohan Singh, in his
letter dated 22nd July, 1995, addressed to
the then Minister of State for Industries,
Shrimati ~ Krishna Sahi. Both these
documents say—I will not quote, I will
just give the gist of it—"Instances have
come to notice where certain Government
companies have defaulted in clearing
provident Fu'ad and ESI dues in respect
of their employees and have  diverted
the amounts  to meet their working ex-
penses etc." These are statutory dues. Their
non-payment s a violation of the
provisions of the Employees P'*0' vident

Fund Act and the Employees Statg
Insurance  Corporation Act. "It may be
clarified to all Ministries that the
companies  should not deploy statutory

dues tg meet any other expenses. No
budgetary support would be provided by the
Government to
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make good the unauthorised diversion". Again,
Dr. Manmohan Singh ; reiterated, "In view of
this being an \ unlawful act on the part of
PSUs, you will appreciate that the Government
cannot treat the misutihzed amounts of PF and
ESIC dues, as a normal shortfall in the
resources of the companies and would not
make them good. I may add that my Ministry
has already examined the matter and has issued
instructions that a company should not deploy
statutory dues to meet any other expenses and
no budgetary support will be provided by the
Government to make good unauthorised
diversions. This position is reiterated.”

Madam, after this Government took over
after I took over, we have made an important
change in this policy. The change being that
where a company is not operational, where a
company is not functioning, the budgetary
support, we will provide for wages, which I
explained a litle while ago, will include
budgetary support for statutory dues. Is this an
improvement or not? Is this a continuation of
an earlier policy? Is it not a marked
improvement on the earlier policy? No. Is it
not an improvement towards protecting the
rights of workers? I believe the answer to these
questions is "Yes". Therefore, I have stated in
paragraph 6 towards the latter portion,
"However, in the casg of companies which are
nonfunctioning and have no operational
income of their own, the Non-Plan budgetary
support provided to them for payment of
salaries and wages also includes the employer's
share of the statutory liabilities which are cur-
rently falling due, till a revival plan for them
is worked out".

Now, I turn to the other categories of
eompanies—companies which are operating,

partially or fully, companies which are
functioning. The question is, if these
companies receive budgetary support for

payment of wages or are able to pay wages
from their own resources, why are they not
meeting the statutory obligations?
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If provident ftmd dues and ESI dues
are deducted from the wages of em
ployees why are they not being re-
tttitted to the statutory authorities?
Should Government, even in the case
qf  these  companies, provide budgetary
support or the statutory dues also?
This is the question and this question
has to be carefully considered  after
vyeightmg the pros and cons of either,
reiterating  the old  policy or  making
a radical change. Should not these
managements b« asked, should n&t
these managements be held account
able to pay statutory dues, even while
they are paying their wages with or
without budgetary support? Wages
are being paid, budgetary  suppot is
being given. Yet if  operating com
panies,  fvmctibning  companies are  not
paying  statutory  dues, then, I  think,
this raises a very serious question
It is precisely to examine

this question that a Group of Ministers has been
constituted under the Chairmanship of Shri
Chaturanan Mishraji, the Minister of Agriculture. I
will place before that Group and the Chairman, the
views expressed by hon. Members. These are a very
serious issues. I have already requested the Ministry
of Labour to seriously consider prosecuting these
managements. But, even that has to be carefully
considered. The Minister of Labour tells me that that
issue would also come up before the Group of
Ministers.

There are other things we are doing for the public
sector. I am disappointed that enough is not being
said about those things. For example, it! 1996-97,
we provided Rs". 1,776.70 crores, in terms of write-
off of loans and interest, conversion of loan into
equity, in order to revive the public sector units.
Contrast this with tvhat was done up to 1995-96.
Upto 199.5-96, only five revival packages were
approved, at a cost of Rs. 496.62 crores. After the
United Front Government took over, in 1996-97. we
aonroved revival packages for Heavy Engineering
Corpora-
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tion for. Scooters India Limited, for Hindustan
Photo Films Company, for Manaya Paper
Mills, for Oamodar Slag and Cement Limited;
and several other companies. It comes to Rs.
1,776.70 crores. This is three times the amount
which was provided by <he previous
Government.

Apart from this, there is budge-V'aiy
support towards investment. In 19!%6-97,
budgetary support to the extent of Rs. 6,834
crores was given for new investments in the
public sector. In the current year, Rs. 7,601
crores, is being given towards new
investments in the public sector. I am willing
to debate the whole pubic sector policy, in the
light of the Common Minimum Programme.

Just to recall what I have said, we .provide
huge budgetary support towards investment.
VVe have provided in one year, three times
tlie amount provided by the previous
Government for revival of the closed units.
We provide a large sum of money towards
payment of wages. We have provided
funds for payment of statutory dues in respect
of those companies which are not operating
and not functioning. The only area in which
there has been no change of policy ia that
companies which are functioning and
operational should pay statutory dues as the
first priority, out of their operational money.
But this money should not be diverted or
misultilised; and management must be held
accountable for paving statutory dues
especially when - a company is operating of
functional.

I have taken note of the strenrth of opinion
in this House. I shall place before the Group of
Ministers, headed by Shri Chaturanan Mishra,
that even in those cases, the Govern-mp.tit
must find a way to provide biiHoretarv
snnnnrt. I think much can Ap- saifl in favour.
Much can be said against.  As I said, it is a
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vexed question. I would urge ali of you to
reflect upon the correctnes!) or omerwise of
not holding use maaa-gcinents to account, and
yel providing them an easy way to escape
Uieir aougations, especially when a company
is functional, when a company is operating.

Qpe of the hon. Members said—
I believe, Shri Yadav mentioned—
that we must look at the whole

country. Budgetary resources are re
sources which are voted by ParUa-
ment. Allocations are made by
ParUament. Allocations are, indeed,
made by the Government. But they
are approved by Parliament. Alloca

tions are made by Parliament. Every
sector cries for money. Nobody is
underestimating or  diminishing the
suffer! igs of the workers in the or-
Adii&ci jector. Nobody is turning a
deaf car or a blind eye to the suffer
ings cf the workers in the sick pub

lic sector units. But there are other
sectors which claim money. There are
other sectors for which hon. Mem
bers plead for more money. Take,

for example, handlooms. There are 28
lakh handlooms in this country. Even
assuming that three people work on
each handloom for 84 lakh people,
what do we provide? We provide
Rs. 107 crores by way of Plan sup
port and Rs. 96 crores by way of
non-plan support. It makes up a to
tal of Rs. 203 crores. We have mil
lions of fishermen in this
country. Why does the Central
Government provide for thP! fisheries
Scecr? Rs. 109 crores. Money is
eventnallv voted by Parliament. When
T Dointed out that there was no fail
ure on the nart of the Ministry of
Finance. 1 was not evading the  res-
nonsibilitv. 1 was drawinsr attention
to the only manner in which mo;v
can be voted. It is for the administ
rative Ministry to convince the Gov
ernment or the Cabinet that more
monev is reauired and that it has a
just claim, and it is for the Cabinet
I to ask Parliament to vote that money.
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ly, ho one in the Ministry of Fmance
will dare to say that tne money will
not be proviaed. Bventually, the buck stops
here in Parliament.

I have tried to explain in the last 15
minutes that we have, I believe, a fairly
coherent policy. Some elements are missing,
particularly about dealing with chronic
sickness.

I was surprised to hear Mr. Guru-das Das
Gupta, the first speaker on the Calling
Attention, say: "I don't mind if units are
closed down. But if you don't close them
down, pay the statutory dues." This is an im-
portant statement. It is not easy to decide this.
Even if I persuade half-a-dozen Members that
a unit is not revivable and deserves to be
closed now, there will be other sections of
this House, which will protest and say that the
unit should not be closed down. It is not easy
to take a decision on closing down a unit.

I reiterate once again that we are providing
the budgerary support lor investments, which
is the surest way to ensure that the public
sector does not fall sick and that the public
sector discharges its statutory responsibility.
We are providing money for revival of sick
and potentially sick iinits. We are providing
money to pay wages. In the case of non-
operating and non-functional PSUs, we are
also " providing money for statutory dues.
The only area on which we have not yet taken
a decision is whether in the case of
functioning and operating units also
budgetary support should be provided not
only for wages but also for statutory dues.

As i said I will place the strength of the
views of the hon. Members before the Group
of Ministers. I hbjje that the Government will
be able to resolve this issue. I will do - my
best within the limits of the country's
finances, within the limits  of

[11 AUG,, 1997 ]

Urgent Public Impor. 378
tance

our budget. We have about Rs. 200,00 crores.
As. 65,000 crores is a borrowed money.
Everything has to be proveded far in Rs,
135.000 crores. Within the limits of the
overall budget, keeping our macro-
economic goals in mind, keeping the fiscal
deficit down and keeping the inflation
down, witliin those macro-economic goals, I
will do my best to provide money- I will
convey the strength of the feelings of the
Members of this House to the Cabinet,
particularly to the Group of Ministers. We
will try to find an answer as soon as possible
to payment of statutory dues along with
wages to those  public  sector companies
which are operating and functional where
the managements have failed to provide those
statutory dues.

Thank you.

SHRI GURUDAS DAS GUPTA:
Madam, I have listened to the hon Minister. I
am sorry the facts placed by the hon.
Minister are  at variance with the objective
situation prevailing.

The Government promises to pay for the
wages. But more than Rs. 100 crores are lying
outstanding over three years. I can napie a
number of units in West Bengal, Bibar and
Madhya Pradesh where wages have not been
paid over a month. Therefore, despite the
proclamation that the hon. Minister seems to
be making persistently, the wages remain un-
paid.

Therefore, my first question is: how long
will the Government take to liquidate the
arrears of wages? Will he say that within two
months the wages afe going to be paid?

Secondly, I know the resource constraint.
But, here is a statecaent of the Minister of
Finance, saying that they have no legal
obligation. Does the Minister stand by the
statement? If the Ministry is allowed to
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make the statement that it has no legal
obhgation, it means that the Government must
permit prosecution of the people who have
been responsible for this. Neither is the
Government allowing prosecution, nor is it
taking the responsibility. The Ministry of
Labour, I am told, has written to the Cabinet
on a nuniT ber of occasions that at least the
delinquent =~ management, which  had
misultilised the funds should be prosecuted.
Why has prosecution not taken place? Will the
Finance Ministry recommend to the Cabinet
that they should be prosecuted?

Thirdly, the hon. Minister seems to have
diluted his economic understanding with
politics. He says that we are pleading for the
organised sector: what about the unorganised
sector? Can I expect an assurance from the
hon. Finance Minister that he wiU plead for
enactment of a law concerning the
unorganised labour in agriculture, because the
largest section of the unorganised labour in
the countrv is from there? This Government
has been persistently refusing to do it.
Therefore, let us not play one against the
other.

SHRI SOM PAL: Gumdas Ji. we are all
with you, but please do not bring this issue.
You concentrate on the precise issue.

SHRI .GURUDAS DAS GUPTA:
I agree, but there is no question of our being
negligent to the problems of the unorganised
sector. Yes, it is not the issue.

Fourthly, let me expect that Rs. 60U crores
is the total default. Why can't the Government
make a policy statement that Rs. 600 crores
win be paid off within this period of time? I
have raised this Calling Attention Motion
referring to the Min-istrv of Finance, because
all the concerned Minfstries have given the
opinion in writing that funds must come from
the Government of India to
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I make good the loss. None of the . Ministries
is ready to make the pay-j ment, if funds are
not given by the Ministry of Finance. That is
the reason. I have no sense of animosity, but
the Finance Ministry did not give the money,
despite the nodal Ministries looking to it. That
is the reason why they have not made pay-
ments.

Lastly, since the solution cannot)
be delayed, let us know the exact
time-frame by when the issue will be
sorted out by the Government. Le?
the hon. Minister take the lead in this.

DR. BIPLAB DASGUPTA  (West
Bengal): Madam, [ have been struck
by the statement of the hon. Minis

ter, I have been in Parliament for so
many years now, but I have never
seen such an extraordinary statement
from any Minister, which, in a sense,
passes the buck on to everybody else,
except his own Ministry. For ex
ample, he says since the Government
is a promoter, the Government should
not be made responsible for their fin
ancing on a day-to-day basis. We do
not see the Government as a promo
ter. If you have a company with a
promoter, then there are other share
holders. The Government, in  most
cases, while dealing with
companies, is only a shareholder. But, apart
from that fact, the Government has a role to
play as a model employer. Here we have a
large number of people, who have no other
means of livelihood. The have saved money
ovdr a long period of time and you tell them
that you cannot do anything, because that i*
the duty of the ofBcials concerned. If that is
the case, what has prevented the Government
from taking action against delinquent
oflBcials, who have diverted the money? Why
has no punishment been given? If the Govern-
ment does not put its own house in order then
it is their responsibility of the Government.

There is also an allegafion that they
have been protected! So, the
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Government cannot simply say since the officials
in the public sector are responsible for diverting
the money, the Government cannot do anything.

Most of these officials are part of the
Government.
SHRI GURUDAS DAS  GUPTA:

Many of them are Joint Secretaries in the
Departments.

DR. BIPLAB  DASGUPTA: How
can the Government say that it has no
responsibility? I am struck by ihis particular kind
of statement describing the Government as
promoter and saying that it does not make the
Government responsible. This is something
which should be challenged and not accepted.

The second point, I nind, is again passmg tiie
bucK. Tue last paragrapn of the statement says
that tne Finance Ministry has nothing to do, be-
cause the Department concerned did not send the
statements in time. Since this could not be
incorporated in the Budget, nothing could be
done now. So, if anytiiing is to be done, it has to
be done by the concerned Department.

SHRI SOM PAL: Such arguments have
already been given. That is a sheer repetition.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Dr. Biplab Dasgupta, you were
not here when they were speaking on it.
There should not be any repetition.

DR. BIPLAB DASGUPTA: I won't repeat.
Since I did not hear it, I said so. But, I would say
at least tlttat I have been hurt by the position
taken by the Minister. Even then I find that he
has failed to answer our questions. Then why
should the GovernmenS not find some way of
meeting the very legi- i timate ~ demands of the
workers? I would simply say
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this thing which lias also been mentioned by
Shri Gurudas Das Gupta, that the only good
thing which has come out of the Minister's
statement is wages will be protected. It is fine.
But then, what is the time-hmit? By when, it
would be done? He should give a specific
answer that it will be done within two months
or three months or four months and also all
the arrears and wages will be paid. This
categorical assurance we want from the
Minister. We would also like to know from
the Minister what action he is proposing to
take against the deliquent officials. What
action he is going to take to ensure that this
thing does not happen in future. But for the
moment at least all the dues which are
outstanding should be paid. That is my
submission.

3. (i) Sfhen e 92 -
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SHRI DIPANKAR MUKHERJEE: Madam
Vice-Chairperson, i must say the reply given
by the Finance Minister is not satisfactory.
The Government is a indivisible entity. So far
as statutory dues are concerned, what action
has been taken against the management? The
Jessop company which is functioning, there
are outstanding dues from them on account of
PF and ESI. Even if you prosecute the
management, the dues will remain unpaid. The
Finance Minister will agree with me that there
are outstanding dues. At least there is no
ambiguity about dues. Is anyone denying that
dues are there? The prosecution may go on. I
am not worried about what you are going to
do in future. I am concerned with payment of
dues. The Finance Minister agrees that dues
are there. I want to know from the Finance
Minister irrespective of the prosecution when
are the dues going to be paid? I am addressing
a precise question to the Finance Minister.
Can he give an assurance that dues will be
paid immediately? Is there anv ambiguity
about diies? When will you pay? Say, yes or
no.

My second question is regarding statutory
dues. Regarding the statutory” dues, the;
Minister said that revival packages have been
made or are being made. This is what you call
a question of buying time. I feel that interest
als6 should be paid on these dues. How long
these people -should wait? Don't they have
the right to lay claim to theij-money? How
long are they supposed to wait? Why can't the
Finance Minister clear it right now?

STHWEIE (FARI W @HS) ;s
RIEEICHIER R R (R

SHRI SOMPAL: Yes, Madam. I would
lilCe to reoeatonly thoss questions f/hich still
remained unans-werecl- Number one, 1
requested
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the Minister whether it was possible for him to
come out with all the details of penamg arrears,
unitwise, time-wise and item-wise. Will it be
possible/ If yes, oy when? Secondly, can be
give a time-trame, as Dr. Biplab Dasgupta has
asked, to clear tiiese arrears at lea’t the Statu-
tory arrears? Thirdly, so far as the i)olicy is
concerned, the hon. Minister says that because
of inadequacy of policy for reviving these units,
this is not happening. Who is stopping the
Government from evolving a policy? The
Housg wiU support. They should come out with
all the facts. Will he place ill 'he facts before
the House as also the difficulties which each
unit is facing and the dispensation required in
ea.ch case? I think we will not find Pariiament
lacking in support. We will all support the
measure which he initiates for doing this. But
let the Government come out with the facts.
Will he do so?

Lastly, he has talked of diversion.
He says that the earlier Finance Mi
nister, hon. Man Mohan Singhji, has
said, "No, this is our commitment".
The commitment is already there.
It need not be said. It is a legal
commitment. It is a  Constitutional
commitment.And the private companies and
entrepreneurs are being hauled up, they are
being charged, they are being prosecuted.
Whv not the people resoonsible here? This is
a commitment. Even without his saying, the
commitment is there. But the question is cifter
the statement and the commitment, whethejr
anv dirv/Alrsion hai taken place, whether he
has check-fri it ?nd if anv diversion h”s *'ke'*
'"Mace, what action has been taken. TTn'q is
also rean'Ved bv the House. Will hf' inform
the House?

SHRI NARENDRA
(Uttar Pradesh): Just one
Madam.

MOHAN
minute;
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THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): There is a lot of business. If I
permit everybody, it will be difficult.

SHRI NARENDRA MOHAN: A very
small point, Madam, Please permit me.

Madam, I think the Minister speaks on
behalf of the Government of India. The
Government of India is committed to the rule
of law. There is the Payment of Wages Act;
there is the Provident Fund Act; there is the
ESI Act. And the violation of these Acts
invites a lot of penalities and even jail. What
is preventing this Government from using
these Acts against those officers who are not
following the directives and are not willing to
pay the statutory dues? What is preventing
you? I know that the Finance Minister is not
speaking only on behalf of the Finance
Ministry. It is the Government of India which
is gonig to be held responsible for all the
violations against the workers.

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Minister. (Interruptions).
No, Mr. Roy, please. I cannot accommodate
more Members now.  Mr. Minister.

SHRI P. CHIDAMBARAM: Madam, I
believe that I have answered most of the
questions. In fact, I think I have answered all
the questions that were raised when I reo'ied
to the debate. But it abnears that there are still
some doubts in the minds of hon. Members.
Madam. I went through the oroceedings of
27.3.1995 and T find Dr. Manmo-han Singh
also nleaded for a bolicv under which we must
evenftially reconcile ourselves that some chro-
nic sick public sector undertakinffs which
cannot be revived under any circumstaftces
would have to”be closed down.  Even while
providing
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some measure of relief and rehabilitation to
the workers who are attected by that closure.
On that as I said, there is no consensus. In the
absence of such a consensus, we have to
continue to give Budgetary support to sick and
potentially sick units. On 30th of September,
1996, according to the information furnished
by the Ministry of Labour, Rs. 926 crores
were outstanding.  According to the
information funi-shed as of this inoming, it
has come down to about Rs. 600 crores. So, it
is clear to me, accepting these figures, that Rs.
326 crores have been paid.

Now, we could give, to Mr. Som
Pal, the company-wise break-up of
the various dues. In fact, 1 have
requested the Minister of Labour to
Write to Mr. Som Pal giving him
the entire list. What 1 have ga
thered from this debate is that there
are two issues which need to be
addressed. Number oile is: How do  you
ensure that  statutory dues are paid in
functioning and operating companies? And as
a corollary to that question comes the
question: Should the GovemmeTst give!
budgetary support to these companies
not only for wages where necessary but
also for Statutory dues? As T ?aid ear
lier. Madam, I cannot answer th's ques
tion today because this is the very ques-
tion which is before the Group of Min
isters. The second question, which the
hon. Member has raised earlier and I
hAvp; answered is earlier—but T will re
peat it—is: Why are you not nrosecut'ng
those who diverted and misutilised those
funds when rompa'nfes are funftionin??
As T said, this question is also before
the Group of Ministers. In fact, T
crvsiatised this debnte into there tw-bi
nuestions. I said. "I will place your views, the
strensth of vour views, before the Groirp of
Ministers and the Cabnet and we will try to
evolve n policy". As of now. my submission
to all of you is that I am providin wages and
in the case  of non-functioining.
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non-operating companies what [ am DR. BIPLAB DASGUPTA: Madam, ia

providing includes not only wages but
also statutory dues. Now the iiquidalioa
of these dues out of the funds prov.ded
naturally falls under each Ministry. We
will ask each Minstry to quickly liquid
ate it from the funds they have askad
for and have been given. It is ofeviods
that between September 36 and now Rs.
326  crores have been given may be
more was given, but some arrears liave
been added. We will have to go into it
in greater detail. We will ask them to
liquidate it as quickly as possible. As.
regards the other two issues, my  appeal
to this House is, "Please allow me to
take them  up before  the Group of
Ministers and we will try to evolve a policy".

DR. BIPLAB DASGUPTA; There should
be some timeframe.

THE  VICE-CHAIRMAN (MISS
SAROJ KHAPARDE): Now we have enough
discussion on this. (Interruptions)...

DR. BIPLAB DASGUPTA: No timeframe
is given by the Minister. (Interruptions)...

SHRI GURUDAS DAS GUPTA: Madam,
he has not given any specific timeframe.
(Interruptions)..

THE VICE-CHAIRMAN (MISS SAROJ
KHAPARDE): Mr. Das Gipta, we have
discussed this subject...(Interruptions) ..

SHRI GURUDAS DAS GUPTA: We

have not been given any timeframe by
which at least Rs. 100 crore outstanding
wagtes will be liquidated. What he is sayiag is
absolutely different from what we are asking
for. {Interruptions). . How long will he take to
liquidate  the arrears, particularly wages?
{Interruptions) ...

THE VICE-CHAIRMAN (MISS SAR-
OJ KHAPARDE): Now let us take the Indira
Gandhi  National ~ Open University
(Amendment) Bill, 1997. (Interrup-

protest we are walking out of the House.
{Interruptions)..

SHRI GURUDAS DAS GUPTA:
Madam, We are walking out to register our
protest against the failure of the Finance
Minister to give us a categorical assuraaca.

(At this stage some hon. Members left the
Chamber).

THE INDIRA GANDHI NATIONAL
OPEN UNIVERSITY (AMENDMENT)
BILL, 1997

THE MINISTER OF HUMAN RES-
OURCE DEVELOPMENT (SHRI S. R.
BOMMALI): Madam, I beg to move —

"That the Bill to amend the Indira Gaadhi
National Open University Act, 1985, be
taken into consideration.”

Madam, the Indira Gandhi National
Open Univei'sity has been working for
the last one decade. It has opened cen
tres  throughout the country. Nearly
four lakh students have been enrolltd by
the University. It is also imparting dis
tance education. There is a question of
a small amendment before the House.
There are demands from other countries
to open centres. There is no
provision in the Act to open centres
Outside India. We are seeking to amend
the Act to enable the University to open its
centres in other countries, where there is a
demand. This would go a long way in
enhancing the prestige of the University and
also in oflfering desrees to the students in
other countries. It is a small amendment. It is
only for seeking a technical permission. This
University should be allowed to open centres
outside the country with the rsermission of the
Visitor, that is, the President of India. This is
all that T want to explain.

The question was proposed,

PROF. (SHRIMATI BHARATI RAY
(WEST BENGAL): Thank you. Madam,



